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STATEMENT RE: AREA OF INDIA

AS PUBLISHED BY UN.O., AND

THE SURVEY OF INDIA IN 1958
AND 1964

The Minkter of Education (Shri
M. C, Chagia): I am going to deal with
both the survey of Indiu publicatioa
and the UN Book.

Mr. Speaker: Is he ready with
the information just mow? If he ls,
he may give it just now, since the
question has been raised.

Shri M. C. Chagia: Shall [ read
out the statement just now?

Shri Hem Barua (Gauhati): How
is it that you have taken wup that
item now? It is out of order. You
have gone beyond the List uf Busi-
ness today. This item fgures us
item No. 20 on the Order Paper.

Mr. Speaker: We are now on the
question about the adjournment
motion,

Shri 8. M. Banerjes (Kanpur):
Are you not taking item by item?

ot wy fomd (7). WO
sy A T waf gy A ot ewm &
TS %1 W TATHY Wy dEey § 7 e
el wwma 1 safaeer et o

woe WENW . RAOT OERIAEE
s w1 J3T # ol IW 1 Sew 9w
i ¥ § afe fafres amge ¥y
g W oy ek ol w7 £ o
TR AW dwEw o1 A AL AW
ey
Shri M. C. Chagla: Mr Speaker,

Sir, In his speech on l4th May 1988
in the Lok Sabha Dr. Ram Manohar
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Lohia was presumably referring to
the publication of the Ministry of
Information and Broadcasting entit-
“led ‘India, A Reference Annual,
‘1983 in which the area of India is
mentioned as 12,60,640 sq. miles. It
may be stated that this figures, which
was based on rough estimates of the
 Survey of India, was subsaquently
revised to 12,862,158 sq. miles when
more accurate information became
available a little later and the boun-
daries were accordingly delineated on
the maps. The figure for the area of
the country in 1864, furnished by the
Survey of India, is 12,61,597 sq. Miles.
Both the figure of 12,62,158 sq. Miles
.in 1953 and the figure of 12,61,507 sq.
Miles in 1064 give the area of the
country excluding Sikkim and Bhutan.

2. Between the wyears 1953 and
1964, there is a net decrease in the
wrea of 561 sq. miles, although the
1964 fligure includes the area of
. 1,616 8q. miles resulting from the
addition of the territories of Goa,
Daman, Diu, Dadra and Nagar
Haveli. Excluding the area of these
additional territories, the area in

" 1984 is less than that in 1853 by 2,178
sq. miles. This difference resulted
from fresh calculations based on new
and more accurate surveys. It may,
hewever, be stated that no territory
of India has been excluded from the
figures which have been given in
this statement for the area ol the
country in 1853 and 1984.

3. Survey are a continuoug process,
Variations in area in different years
are likely to result from surveys
carried out from time to time.

Regarding the discrepant figures of
area of India given in the UN Year
Books, to which reference was made
by Dr. Ram Manchar Lohia, I would
like to give the following information,

From 1947 to 1860, the UN Demo-
graphic Year Books and other statis-
tical publications gave the area of
india on the basis of the available
_published material. From 1052 to
1960, the UN Year Books gave the
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area as over 32 lakhs sq. km., the
figures for 1050 and 1960 being
32,3373 sqkm. The footnotes
indicated that this included Jammu
and Kashmir with an grea of 2,22,380
sq.k.m.

In 1861, the UN Statistical Year
Book gave the figure ag 3040220
(provisional) and since then the
aree of India is mentioned as over
30 lakhs sqk.m. For 1861 and 1962
and for subsequent years, according
to the footnotes, Japmimu and Kash-
mir is excluded. ...

Shri Tyagl (Dehra Dun): Damn this
UN. How could they excluded it?

Shri M. C. Chagla:. .. .and those of
1863 and 1864, however, include
Goa, Daman and Diu.

Shri Tyagl:
clude it?

SBhri M. C. Chagla: 1 share the

indignation of my hon. friend, and
1 shall state what we have done.

st vy foma : geifao AT 7g w
e STy qAA §

How could they ex-

Shri M. C. Chagla: 1 am coming
to that, and 1 shall state what we
have done. My hon. friend may
have a little patience,

Shri D. C. Sharma (Gurdaspur):
They never take notice of what we
say to them.

Shri M. C. Chagla: Since 1981, the
Central Statistical Organisation has
been furnishing statistical informa-
tion to the UN for its Democraphic
Year Book. Howewer, the figures
published by the United Nations In
f#ts Demographic Year Book have
been different from those Teported
to them by our Central Statistical
Organisation. In 1962, 1863 and
1964, the figures reported by the
Central Statistical Organisation were
over 3276000 sq. km. For 1981, the
figure was less than this, namety,
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20.48,275 sq. km., but as was ex-
plained by the Central Statistical
Organisation to the United Nations, it
excluded areas in respect of which the
1961 census flgures of population were
not available gt the time it reported.
It is, however, quite clear that from
1961, onwards, the United Nations have
not accepted the figures reported by
our Central Statistical Organisation.

Now comes the important point The
Government of India consider the ex-
clusion of the area of Jammu and
Kashmir from the area of India as
completely unjustifiable. While up to
1960 the United Nations themseclves
have quite rightly, included in the
arca of India the area of the State of
Jammu and Kashmir, which is a con-
stituent part of the Indian Union and
an integral part of india, they seem to
have arbitrarily excluded it from 1961,
Nothing in our view had happened to
warrant this change. The question of
maccuracy in UN. statistics was taken
up by our Permanent Representative
with the UN Secretary-General in
1860-61, and we have continued to
make representations since then. We
are apgain asking our Permanent Rep-
resentative to take it up with the
Secretary-General with a view to
securing the rectification of the UN.
figures,

Shri Tn.l,'l May I seek one clarifi-
cation?.

Shri S, M. Banerjee: W
have a discussion on this.

Bbri Tyagi: It is most shocking that
the Jammu and Kashmir area has
been excluded by the UNO. But will
the hon. Minister also be pleased to
say whether they have included this
area in Pakistan. because Jammu and
Kashmir as such does not appear n
that list? They have, therefore, mot
only excluded it from India but they
seem to have included it in Pakistan,
because the area of Pakistan has also
igcreased.

Shri M. C, Okagla: My hon. friend
has raised g very pertinent and rele-
vant question, but I am afraid I have

should
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not got the information just now. 1

shall certainly look into it,

st oy fomd : gw &l w1 -
L wwaT  qgA e A w1 qha

Dr. L. M. Binghvi (Jodhpur): It
seems that what the Security Council
of the UN was not permitted to do,
the Central Statistical Bureau of the
UN s trying in & way to do agmins
India by excluding territories which
are an integral part of India.

An hon. Member: Shame!

Dr, L. M, Binghvi: May 1 know
when this was brought to the notice
of the Government first of all, when
thic matter was taken up with the
UN in the first instance, why it was
delayed, and whether Government did
not consider it proper to lodge a very
strong and vehement protest with the
"IN against this most unwarrantes
behaviour in international organisa-
tional terms?

Shri M, C, Chagia: If | may answer
the last question first, we have lodged
a strong and vehement protest with
the UN.

An hom, Member: When?

Shri M. C. Chagla: 1 have said that
It is contrary to international practice,
the UN should not have done it

@ wwteRT R (o)
wrET § faduTa wx g
Dr. L. M. Singhvi: When was this

first discovered and when was the
protesi sent?

ot qromwe (fragft) - "
wif«e f& o ¥ @17 7 U%  wIEIIAT
AuyT £7 € TrAA § qAAT ¥ |

Bhri M. C. Chagia: We protested in
1961, We have continued doing that
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and again protested. We have ins-
tructed our Permanent Representative
in this regard,

An hon, Member: What is the reply?

Shri Ranga (Chittoor): When their
attention had already been drawn to
this in 1861 and the Government of
India thought it fit to instruct their
Permanent Representative to lodge a
strong protest with the United Na-
tions, why did it nol oeccur to them
that they should examine this figure
given by the UN statistical sectinn
and see whether this particular area
which had not been included in our
but had been drawn from out of our
territory has been added to the area
of Pakistan? Has the area of Pakis-
tan been increased in  their flgures?
Why is it that they not exmined this
matter? My hon, friend now says
that he has not got the information.

Mr. M. C. Chagla: 1 have said 1
have not got the information. I
agree we should look into it from the
point of view suggested by my hon.
friend, Shri Tyagi " and also by Dr.
Singhvi, We will look into it and, if
necessary, supply the information,

Shri Parasar: Why has this not been
done till now?

Shri H N. Mukerjee (Calcutta Cen-
tral): For several years now this dis-
crepancy has continued. The United
Nations has no business to interfere
with the figures supplied by this
country which is a sovereign member
of that body. If any UN expert had,
for technical reasons, any objection to
our figures, he should have taken it
up with our Survey of India and that
sort of thing. But how is it that our
country has swallowed this miserable
insult hurled at us by the UN Secu-
rity Council and its Secretariat? How
ig it that we have walted for this

“matter having to be brought up by
private Members—I admire the enter-
prise—before Government could be
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made to come oul with this state-
ment?! How ig it that this kind of
thing has continued for so long since
18617

Shri M. C. Chagla: My hon. friend
is not right when he says that we
have swallowed this. Far from
swallowing the insult, we have indi-
gnantly protested.

Shri H. N, Mukerjee: For four, five
Years,

Shri M. C. Chagla: From 1961,
have been protesting.

we

+ Shri H. N, Mukerjee: For years you
will go on doing it.

Shrl Parasar: All the correspond-
ence in this regard should be laid om
the Table in the form of a white
paper.

Shri J. P. Jyotishi (Sagar): What ia
the reply received to our proftest?

Shri M. C, Chagla; I entirely agree
that the UN had no right to tamper
with the boundaries of our country
ang to have excluded Jammu and
Kashmir from this couniry. We share
the resentment, and we have taken it
up with them,

Shrl Ranga: May 1 suggest that this
should be the first subject which
should be taken up at the beginning
of the next session apart from the
priority we would be giving to the
Constitution Amendment BIIT?

ot wy ford © wemw wEEE, W
Tt { gETIT FTHOET SR ¥ | §RTT
& TETAdl ¥ @7 F T 0w
Mfgar FF7 | 7= AERT A TR W
“mﬁmm‘ﬁﬁﬁﬁmﬁ
t 5 ag dam e ST oF
§ | @ efaw ¥ & miwk g T §
# Wiy W ¥ T a7 g R oW
wmﬁmh*mi P
FEaqEr g
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yarefew A o da Taw Ay v Ry g § -

i (wrr ey fiewiroite ot &) w%
1950 3,062,454
1951 3,047,952 14,502 (=)
1952 3,288,745 240,793(+4)
1953 3,288,251 494 (=)
1954 3,288,375 124(+)
1955 3,288,375 w1 ofcad AdY
1956 3,288,375 1€ afrady aff
1957 3,288,876 501(+)
1958 3,281,769 7,107 (=)
1959 3,270,480 11,289 (-)
196" 3,263,373 7107 (=)
1961 3,040,220 223,153 (=)
1862 3,042,794 2.574(4-)
1963 3,046,232 3,438(+)
1964 3,046,232 w1 afcer g

wwmmmugﬁm" deliberate tampering with tmr-.;rel,

Afer My misEi ST AATT &, 1957 &
W BT @S 12,69,900 A He
T T 9T AR 1958 § A%
' 12,590,797 it @= Farm mm, faw
Nz g s ow o § w1
SAEA 10,10 3 THHN 9 T |

dar fr BY gy owE 8, W
AW AP W ATHET A & 0
o gt A% WO A WEES 1
T &, IR AT F e & arowr A
o T | IEE W@ F AR G
w§

Shri Hem Barua: On a previous
occasion, my hon. friend. Shri Nath
Pai, raised this issue of the exclusion
of the State of Jammu and Kashmir
from UN maps and statistical books.
He then suggested that Govermment
should tell the UNO that if it con-
tinues . like this, Government would
yefuse to pay India's dues to the UNO.
In that light, since this has been .a

and this has become almost a pattern
with the UNO and during these five
years time, our Government have not
rectiflied this and the UNO has also
not rectified it, may I know whether
our Government have told the UNO,
and told it point-blank, that India is
not going to pay her contributions if
these things are not corrected and if
these things continue?

Bhrl M, C. Chagla: I have already
told this House that we have protested
strongly, vehemently and indignantly.
Is it necessary to go to the length of
Riving an ultimatum to the UN,

ot am@ (femr7) : a7 7y femn
& ware 1 Jara fear amr

Shri M. C. Chagla: We huve been o
loyal and respected member of the
UN ever since its formation. 1 agree
that thig particular action on the part
of the UN is utterly unjustiiable*
against which we have protested. But
my hon. friend muggests something in
the nature of am ultimatum which, I
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do not think is right for a country
like ours to give to the UN,

An hor, Member: Why?

Bhri  Harish Chandra Mathur
(Jalore): The House hag expressed

a justified indignation in a matter of
such vital importance. Now the only
thing which 1 would like to enguire of
the hon. Minister is, what is the re-
action of the UN, what do they say to
our protest? He has said that Govern-
ment have lodged a strong proftest.
But what have they to say? The
least that we could do is not to permit
these books to come here. It would
be a most legitimate protest. Gov-
ernment may not stop the contribu-
tion. But would it not be a most
legitimatee protest to proscribe this
sort of literature coming into India?
That would be really a protest which
would make itself felt. Why send
importent letterd?

13 hrs,

Shri M, C. Chagla: The House
knows the history of the Jammu and
Kashmir dispute as far as the United
Mations is concerned. In all United
Nations publications, Jammu and
Kashmir has been referred to as “the
excluded area of Jammu and Kashmir,
the status of which has not yet been
determined”, notwithstanding our pro-
test. This is the attitude which the
United Nations has maintained.

i (werg) o 1961 % feard
gy, Tai SRR T ¥ e
% wfeer § 1 go U0 Wio A fraXd #
a1 weA T B 13 8, T AR

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr. Nath Pai rose two
or three times. Why don't you call
him. because he has taken more pains
than any other Member on this sub-
.ject? You are calling others. Why
this attitude?

Mr. Bpesler: 1 will call him. 1 can
tall only one after the other.

Area of India MAY 17, 1988  Publisheq by Surpey

17316
of India (Stt.)

bhri Nath Pai (Rajapur): I do not
know what procedure you follow
sometimes,

wt ST mewi 0 K ar fad
AT TgeT g TR Wiy emreT agw ¥
e wifer fs faar fgen wen &
w2t ], F1 I fge afeer & @
&, =7 AT ¥ oy fraromg

wTaw WEAT . TNl aEa At

I faar 8. .

The Minister or External Affairs
(Shri Swaran Siogh): May I add the
information that this area is not added
to Pakistan at all. It used to be in-
cluded in the area given againgt India,
but after its exclusion Irom India, it
hag not been added to Pakistan.

informatoin I would
like to give. Mr. Limaye read seversal
figures, He has not read the footnotes
which are given in those reports. 1
am not justifying it, but the variation
cun be judged from the footnotes that
are added to the description of area
given in each year of the Yearbook,

One further

This is not a wmatter on which we
are joining issue with the hon, Mem-
bers who have raised doubts. It is
a matter of statistics, and we would
like to supply all possible information.
So, of it is acceptable, 1 will produce
a paper giving these areas, giving the
tootnotes and the warious areas,
statistical informmation. because it is
figure work, and other people might
give diflerent figures and then it be-
comes difficult to discuss. 1 will cer-
tainly prepare the material which the
hon. Members can study.

Shrimati Renn Chakravarity
(Barrackpore): When he prepares this
information, we would like to know
whether the United Nations excludes
all territory which is disputed in its
calculations or s it only in the chse
of Indiat
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Shri Nath Pal: The issue is being
clouded. There are two kinds of mis-
takes which have been charged
against the Government. One mis.
take has been committed over a long
period by the United WNations show-
ing territory, which under the Con-
stitution of this country is part of
India, as disputed territory. When
this issue was again brought up by
Dr, Lohia in this House, we had aaked
the  Government, “If the United
Nationg persistg in its folly, in utter
contempt of what this country thinks,
by showing this part of India as @
disputed territory, why don't you
retaliate?™ A small country like
Indonesia, when it concerned its in-
terests, walked out. We do not say
you should walk out, but what is the
use of delivering these homilies say-
Ing we are 8 big power, & great
power, we cannot behave like that?
Because we are great, let anybody
take away chunks of our territory—
is that the sign of our greatness? And
we will be sitting llke petrified
rabbits. ('nterruptions).

This was pointed out that the
whole of Jammu and Kashmir is
shown not as part of India's tedritory,
he knows it, this is what the United
Nations has done, and the Govern-
ment of India has palpaebly failed in
exercising this duly, making no posi-
tive show of manliness and deflance,
and that 15 why the United Nations
go on treating us with contempt, and
it does not lje in your mouth to ceme
and say here that it does not befit
Inda. What beéfits India?—submitt-
ing this kind of thing?

You know that cartographic agg-
ression ig a prelude to physical agg-
ression. We have suffered it every-
where. So, we should ask them to
stop. Tt was not in & peevish manner
that I had suggested earlier that if the
United Nations does not move, does
not mend its ways, then we should
not go on paying our subscription
It is on a reciprocal basis that we
will accept the sufthority of the United
Wellens, and the United Naliors i mot

of India (Stt.)

entitled to go on amputating like this
This is one failure, -

The second fallure js this. Mr.
Chagla forgot there are two books
which were mentioned. Mr, Limays
has referred to the Irdia Year Book.
This is published in India by a Minis-
try which is a part of the Govern-
maent of Indin. In Nowember, 1854
this is the tota] area given of India—
12,698,000 square miles. " In thé& same
bsok published by the same depart-
ment, India 1064, the area is 12,861,000
square miles. This has nothing to do
with Kashmir. Eight thousand square
miles of the territory disappears from
the pages of the Government of India
publicétion. How does this all happ-

en?

The reason for this I am constrained
to say, is that this constant wvigilance
about every inch of our territory i»
not exercised wunless that inch is
thrown in our face, is never exercised
in practice as every department of
the Government is called upon to do.
‘That is why we had asked how many
thousand square miles make one inch.
It is not more rhetoric,

Is there any other country with
whose territory and land such liberty
is taken either by the United Nations
or by ils neighbours? Therefore, the
Government should be far more seri-
ous than saying that this iz a minor
mistake. Government stands guilly,
stands impeached, of culpable neglect
on this very vita] issue. It is not for
the sake of saylng we are saying it
Over a period of years we have seen
this failure written large on the
heads of all of them when they did
not do snything except delivering
homiles to us.

8bri Burendranath Dwivedy (Ken-
drapera): Why don't they place on
the Table of the House the protest
note and the replies that they have
been received?
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referred to by the External Affairs
Minister may be prepared and all
information supplied, and the rele-
vant protests etc., if the Government
does not think that it is in the public
interest not to disclose, may also be
placed.

Shri S. M. Banerjee: They never
claimed.

Mr. Speaker: That is what I am
saying. All this might be placed on
the Table of the House. Then I am
prepared to give it a specia] oppor-
tunity. As has been suggested by
Mr. Ranga, after the Constitution
Amendment Bill, as the next item we
may take up the discussion of the
statement that would be placed on the
Table of House; it might be discussed
threadbare and fthe Membery might
hive the opportinify to say what they
have to, and the Government might
explain its position as it is.

Shri Swaran Singh: We will our-
selves initiate the discussion.

o TN TAPT wifga (wEwmaT)
ag ATHET ¥AAT 676 g &, P ey
% %y T §, aret sl wv
L ol S

TW WA . THEY WY IW TR
& &@fwm

o W AT W o & i
waTt wgar g fF 7w sTa STy
FEYHTVHIC T g JwAT §, TX WTHET
wwTE-A & g w6aT §, ag WA
it gu Teifaat w1 g awar § o By
W uaraa w1 faegs w% a9
uTTH HTRA TET & | WY g% fed
qgE % ¥ W9 W garaw
g 2 9@ 45 g Sy fee-
FYzT a1 2 |TE 50 &AL ehagY fee-
Fret g w98 3§ ff AR I aw
¥ wa k| B E dgR e

o, ¥ AR ST AN
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T &, a7 FAE 2 ATW 13 FAC AT
festiize grar &, fored wmod a7 gu
f& 07 27 a1 30 g T fEenieT
ot g vt §, foadk ary ¥ aw 3
o1 g q¥dt § | Gy wAETAT ALY
Té & ) qF Tar I T § fr g
st % §9 frdr w @ mfew
fem, & wiaw e far |, §e
o oefeat w1, oy & fars 1 waaw
T, IE e fmmr o wETT
o A ot eht g feAw 2,
foed Tt & wA® w@F  GrE
argT & wwrf 4 g, IEE At A § o
s A g, faegw gt sy
wiwY & |wa, ST & A own e
gf ¥ 1 wma ¥ 89 wre vfvwar ¥ qafes
12 9¥T" 69 FATT 640 T H1 THA
gAT o o T #, AFFT W 1964
¥ qaifaE &g 12 9TE 61 §9TC EN T
¥ fored amad § e ors e aie
ww g | wok ane & oW s

g g fF amen A age AW
n’ratiintmmmg s g
mﬁrfmﬁq‘rﬂs@%m
qr 7 R T ¥ AT s Y o
a1 e e fe feew a
#r W9 T ar |

Shri M. C. Chagla: 2,176 miles.

Shri D. O. Sharma: A question like
this arose when Pandit Nehru was
the Prime Minister.

o TW wAMT Wfgmi - A D
FarT & 07 qavay | & aroer aw a@
mefcmgmm@m W
forq® 39T T % ey &7 Sfer
£T FaTWIfAE & | g ©R WA
7y fear B W ) W EEI
w oW AW A ¥ 1 IO
am ox & i 1961 ¥ AT WTWE, WEE
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W.mw,mﬁ'ﬁm.fﬂm
fos femr  Afws ot W oelt w
WA & Arad § | § g e
aff fimar | A R v fam
ag Wt ATfTw W4T 97 | A G & gy
a7 | FTOFS WMAT | A WY wTH F wrea
a7 | §TT TATR 9T 4 | A9Od 3¢ g
t fs go e fegmma fema naa &
wra & f e g A e
Wi Y qedt ag w7 7 &1 e
TAEE I ¥ w0 60~70 WTW UNY
I | 38 foT g8 AT 36 TR gHW
¥ fo o owdt & A ¥ fasge
afsw AR g gw At | AT agi W
W fE 60, 70 WY R0 71w 0FT FHW
o g1 W & 1 v g R e ag aa
wY gt @ & 1w fgama o ot ¢
AT ot AT FY a9 § o o e
FTHETT T EH T 9T @A 1 0F dHex
¥ fo Wt gfase i w ™ 2
AT AN ¥ WA 9T AR KT G 2
o gEwr aar dz w1 ok werf wfierx
T & 1 W AT Yor, fgaTe o e
Tt Wi AT 1w ot o e
fam. a0 FTE ¥ w5 are fred
¥a@ ... (weww) T ATEE A
¥ FTk %7 far fF 5z 412 1964 1
¥ 1w w24 e wrE e Y 8
ot T ¥ T e foar o E ) omw
AWT W W7 AWET AT 7 A AT A
wTar g 3 & 1 W 3 fr wf geme

WY1 1964 F AN & Fgrgrh TR
®q 77§ 7€ 21 ug feara & e
qEET T AW |

ot ay fawa
fowr #tfay

T TR AATET Mg | A7ATT AT
wY femr & ®rf ATw AFY &) FAw AT
W9 1§ g W T AT SO 7 )
vafag gt o€ T T TeA g

. ATETT AIgA w1
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T AT & fE ST q oyt
gt fer miwe wdw

wow Wiv WA WTT RHTRY
=

o W wAET Sifga - K ook w1
@1 § T ©HY a8 wEwea faepw wed
g & arfer g1 o & 1 gefeg T
™ wTH TP TRy 6 ¥ el o
wT T TRIA K win & fag gremr
qFA WATATE ATHAT §Y ATCAL |

ot mmft ;oW oA owry 2

o T® wANGY g - v 3,
wg AT TE A At mr o b

e WEwT o 9TId ww ey fear
Tt W SR & fe v e semy
w1 fagr amm @ #3 wrow w2
g fam & )

o Tw wanre wifgar - & aroe)

WEYWTAATE TAT TAT E | W7 W7 HEATAAT-
g ey , o & wrowr v oo
£ uF wvwraAy A ag & fs wror
TR ¥ A X ¥S I @ mar
st e yfA IEmT A W rTEr
WH IF THRITE Wi § A7 wT hAET M
@ At et qw o f& ag g
gy | xH Ay o & oy JEE fam
T &U1T wT T & 1 wE W A AT
ffemr ¥ artaTw e wr R E

Shri Tyagi:

insinuation. .

¥e T WA Sfgm - TE waN
afae auf @ I & fe a7z g
whita gz w16 feara /% o sfem
& gfes Wy A Ry .

Sbri Swaraa Singh: I strongly re-
pudiate it; it. is absolutely incorrect.

It 15 a vefy serious
... (Interruptions)
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L L !ﬂll’l ;WA WTOET
gafaard | ww st

o W wAYY wifge - & DT
T W g & wrok awma Af A
™ T g AT ARMTEATE WTOR @
g

v g - §6 MR A 2
wfewr

o T WA Afgw - g7 0w
7arE § famy FIT AF A wnafea
?, &w unarfrr &, dfqam £ arm
w1 w7 qrar 7 feegw A fom ¥
AW ZrT 3 f6 qww aww agr 2
wfew w & S fqus smar w7 § 0
w9 vt frafy oga amm a1 frama e
wTH TTET ST AT T EY " £
"oerT & qur W fE ged fraw s
gz syt woeft d% & 2 1 e
AT AUITEY B ) WEE)  WeW wLAT
wfgg | 397 wE & g A &
syFT g & fgwra & w9 & W A9
fra * smagwftdarag et fs
AT A §B W A w7 P ol Ay
B W AT £ @19 w1 T e
§ v A% fao ag o durowT o
7wl & wad wem fy orqm
geare w1 faar ame
Shri M. C. Chagia: 1 strongly repu-
diate the charge made by Dr. Lohia..

ot wmdt - gw oWk afr B, oalt
oA

A WEINT . WIS wgw ¥ Ay e
FEIN W wEA W gF A€ ¢ e W g

Bhri M. C. Chagla:. .. .that in this
discrepancy in the Survey of India,
there was any ulterior motive. Dr.
Lohia has the habit of making politi-
cl] capital of even the most......

Area of India MAY 17, 1966

Published by Survey
of India (Stt.)

St wlt o Y 9T e S W
W™ oA ¥ oA T ey
Y faard & wifor v §

Shri M. C. Chagla: May I make a
categorical statement for e record?
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Sbri Kapur Singh (Ludhiana): He
need not refer to the habits of Dr.
Lohia; he should state the facts......
(Interruptions.)

Shri M. C. Chagia: 1 have not used
any expression which is unparliamen-
tary.

ot Wt | AT AW & Arg e
TTRFFED

o T wANEY Hifgan - wAT AEEY
R A am & A owmew %
T H A 7T § A0 e e gy
% qgr o7 WA & WA ¥ ot aw
HATA FET TET WY ¥AE atA g
*figead A R w7

L O G T C

o v HAMC Wfgm : AT A

w1 OHt T w2 €1

ot arlt o gy MR e
areAT AT AR " 2

wew Wi a7 WA wWw
dwwrem Tt oK

ot Wy forsily : welt wETRY OF W
aravz § 7 & wudl mreA w1 oaEA

vew Wi IR a7 S 8
fo e 2 | IO AXT W X WO
N gE ar i mrdwadt 2 oW
AT AT AGH F | FH VAET T
T T AR E

WMumy: Bk s o #
w7 WA I g

*“Bxpunged w ordered by the Chalr.
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sreme wia : arfw A §ar

1 take strong exception to that; that
should be expunged

Shri M. C. Chagla: May I make
this gorical nt that no
territory of India, no part of India

has been excluded from the figures
whi.h have been given in the flgures
of the Survey of India in the area of
the country in 1833 and 1964 As I
pointed out this discrepancy of rough-
ly 2,000 square miles is due to better
methods of survey. We now have the
aerial survey; we have the photo-
graphic survey. Thercfore, there |is
bound to be.

wo TWM wA.gr wifgar: Ay
7T A i g framw & wfae

Shri M. C. Changia: Let not my

hon. friend interrupt me.

oo wEw . wE fq owwr 2 &
o1 dmE 97 wow g fr ey dve
Y TATTET ZY A

i ®o To WM
fo g g e

w.TW WEIAW : R2THE W A O
awim ¥ meEdR owdd  fafier
qEW L. ..

e T WA wifgwn : K ww A
Wi w7 771§ i A g i

e WA ;36w Sy ¥ T
F | feawwa ®1 wedge
ek feg & ¥ e wm foa
AT FYver W4T pewy farar o

o TN AT wifgwn : w1y TN
TR ETH
oo Wi - A

we nw wage wifym ;g
ot w7 Rty W

(w+T)

17326
%  of India (Stt)

1318 hre,
PAPERS LAID ON THE TABLE
Auvprr Rorort (ComMMERCIAL) 1968

The Minisier of Fimance (Shri gach-
indrs Chamdbari): Sir, 1 lay on the
Table a copy of the Audit Report
{Commercial), 1086, under article
151(1) of the Constitution. [Placed
in Library. See No. LT-6359/66).

Sbri Hari Vishnu Kamath (Hoshan-
gabad): With regard to the paper laid
on the Table by the Finance Minister,
may 1 invite your attention to article
151 because there has been an instance
recently in the State of Orissa where
u similar report of the Auditor-Gene-
ral was delayed by the Governor; it
was laid after two months or—I do
not know—three months after it was
submitted to the Governor. 1 want to
know. on a point of guidance as tu
whether there is any time-limit fixed
for the Government to lay on the
Tabie of the House after the report had
been submitted to the President. What
was Lhe timelag in this case? When
was it submitted to the President? Is
the Finance Minister in a position to
tell the House?

Mr. Speaker: Can the Minister give
these dates?—It has been signed by the
Controller and Auditor-General om
10th May. There is no delay.

Shri Hari Vishan Kamath: My point
was, when was it submitted to the
President, under article 1561 of the
Constitution; today it was laid on the
'!'ntl‘le of the Mouse. The article says,

...... the President shall cause them
to be laid before each House of Pur-
liament.”

Mr. Speaker: On the 10th May, 1986,
it was signed by the Comptroller and
Auditor-General.

Shri Harl Vishan Kamath: I wanted
to know it, because in Orissa it has
recently; deliberately they

delayed it in Orima .



